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Purchase of Land in Unauthorised Areas
of Delhi

2544. SHRI LACHHMAN SINGH:
Will the PRIME MINISTER be plcased

1o state:

(a) whether Government are  awarc
that due to housing problem people have
purchased land for housing purposes in
usauthorised arcas of Delhi;

(b) if so, the details of plans formu-
lated by Government to save purchasers
from risk, if any in these areas; and

{c) if not, the steps being taken in the
interest of these purchascrs?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS
AND EMPLOYMENT (DR. U. VEN-
KATESWARLU): (a) No study on the
~ubject has becen conducted by DDA.

(b) and (c) In order to meet the grow-
ing demand for housing in Delhi, DDA
has taken steps for construction of houses
during the last three decades. 21 housing
schemes classified as Janta, LIG, MIG,
Expandable Housing Scheme and Self
Financing Schemes have been announced
by DDA. Approximately 2.55 lakh flats
have been allotted to the registrants in
addition to 44,000 plots offcrred to the
registrants in Rohini Residential Scheme,
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1981. A new schcme called the 9th Self
Financing Scheme has been announced
by DDA on 8.8.96 which will remain op-
en upto 20.9.96 to offer 6000 flats in
Delhi for the applicants. There will also
be another scheme of Expandable Houses

to be fioated by DDA. As regards the
question of purchase of land in anauthor-

iscd areas of Delhi, the purchasers enter
into such transactions at their own risk. It
is open to them to take legal action
against sellerscolonisers in case of defec-
tive title to the properties or other mal-
{ ractices.

Allotment of DDA Land to Shree Bal-
kishan Educational Social Welfare Society

2545. SHRI K.M. KHAN: Will the
PRIME MINISTER be pleased to state:

(a) whether Government are aware of
the violation of Delhi Master Plan by
DDA while allotting land for a nursery
school twice to Shree Bal Kishan Educa-
tional and Social Welfare Society;

(b) if so, the details thereof;

{c) whethcr Government propose to
get such violation investigated by the
C.B.1.; and

(d) if so, the dctails thereot and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY  OF URBAN  AFFAIRS
AND EMPLOYMENT (DR. U. VEN-
KATESWARLU): (a) and (b} The Dethi
Development Authority has reported that
Shri Bal Kishan Educational and Social
Welfare Socicty was allotted 2000 Sq.
mts. of land at the Nursery School site
located in Panchsheel Group House
Building Society in May, 1995. The Soci-
cty deposited the demanded amount.
However, the possession of this plot
could not be handed over as it was not
found vacant at the site. As such, alterna-
tive allotment of 1856 sq.mts. of land was
made to the Society at the Nursery
School site in Vasant Kunj in July, 1995,



